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Counsel for the applicant ;jShri J. Prasad &Shri g, p. Mishré

jar L0

Heard M. J. Prasad the 1earned counsel for
the- applicant .who argued this case, After certain aggu- ‘
ments he prayed for a short adjournment. _ : L

Let this case be listed on 10.07.1996 for

heafing on admission, LL‘

Meiel e?z‘é’? )

Counsel for the applicant : Shri K.P.Mishra, brief |
) holder for Shri S.N.Tiwary,f—ﬁy

Adjourned to 06.08.1996 at the request of
Shri K.P.Mishra, brief holder for Shri S.N.Tiwary.

» N

(N .K.Verma)
Member(A)
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' "~ pA - 298/96
3./ 6.8.96. Counsel for ths applicant 5 Shrxi S.N. Tiwary. - ‘
- , v Heard. Ths lsarned counsel for the applicant

seeks permission to file MA for amendinag relisf portion
in the 0A. Permission is grantsd. Let this’ be done in ..

" tuo weeks. Let this case be listed on 26.8.96| for hiear‘in'q

on admission. ' ' _ .-',.
. B ti. . .~‘ ﬁé..-‘
/CBS/ (N oKo Verma) ) . ' . : (AOV. Har‘.‘ iasah) .
Member (A) - ' Vice=chairman :
4/26.8.96 Counsel for the applicant .. Mr. S.N.Tiwary .

Counsel for the respondents .. None

" Shri Tiwary prays for two weeks|' time: - .

Adjourned to 10.9 .96 for admission. .

. ( N.K.,Verma ) . K
SKS | A . Member(A) -

None for the respondents.
*5/10.9 .96 | At the request of tbe counsel for the

applicant, Shri S,N.Tiwary, the caseé is adjourned

to 27.9.96 for admission.

_ ¢ K.D.Baha ) = = . . ( V.N. Mehrotra )
SKs Mermber (A) ‘ ' Vice-Chairman
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Shri K.P.Mishra,

Counsel for the applicant

6/2743.96
on therequest made on behalf of the learned |
- counsel for the apwlicant, the case is adjoﬁrne | to -J
11,11,1996 fpr ad-ission. \ L '
AT W
.(K.D;Sah€7’—————f. (V.N. MPhrotra)ﬁ
"Vice-Thairman (J’)

SKI
- - Member (A)

7/11.11.1996 Counsel for the applicant

y x

List on 12,12, a1996

- the Division Bénch,

.

MPS,

pm.s;N;Tiwari J
. .
for adm:L ssion before

\/\\\\Nﬂ/ ;’- "

( V.N, Mehrotra )
Vice-Chairmen

. i

Shri b N.Tiwary Counsel for theappllcarxt , _
‘the case is ;

8/12.12.,94
' On the request of the counsel,
: . I

SKI (u.pPur¥ayastha)
. Mer’n}:;ver.(J)
09/07 .01, 97
' ‘ of Hon'ple Mr, K.J_Saha,

for admiss ion.

adjou ed to07.01,1997 for admission.

The l«*t’flis' not available today due to illress)

I\".emb’er (A) .

E R
ember(a)
H l , |

List on 11, /’; 1997_?),

AN

(v L‘«l.“ehrotra )\
v lc:e—-bba i rman

AN

51
g - ) ‘ q ‘1'
- List on 17,4,97 for hearing on admission. |
1102.97 . : . 4 ! / ’ |
em S " R\ V2
N\ o

(V.N. FMehroctraj) \
Vice-Cheairmen ‘

’
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List on 1.7.97vf0r ﬁearing on

17'4. 97
: admission,
cM .
(V.N.Mehrotra)
, Uice-Chairmann
11 - g
' on admissi ,
o N admission, RQN/F
(V.N. Mehrotra) _
ViCE-Chairman
12 o
: List on 22,10,97 for admigsion,
. 22,8,.97 .
_ - , .
(VN Mehrotra)
, Vice-Chairman
13 | < |
22,10, 97 List on 31.12.97 for admigsidn,'
~ cM -

— o  (V.N. mehrotra)-
» Uice-Chairman_'

—1-9_.-_ ¢ ‘ -

31.12,97 . :
' - List on 2 3 98 For admjéifon.

cM \j$bv

{V.N. Mehrotra)
v;ce-Chalrman




O.A. 298/96

15/02%03.98 Shri S.n.Tiwary, counsel for the applicant,

e —

Leamed counsel pfays for time to move

an application for amendment of the C.A. Allowed

three weeks time. List on 21,05,1998 for mdmission.
e ool

(L. Re KePrasad) (V.N.Mehrotra)
3 KT ~ Member(A) - Vice-Chairman

16/21,05,98 on request of the learned counsel for the

applicant, case is adjoumed to 13,0841998 for
admission. ’ Q/
: (LeRe Ko Prasad) " (V.N.Mehrogra)
SKJ Mermber(a) : : Vice~Chairpan

17/13.8,1998 Shri S,N.Tiwari, learned counsel for the applicant,

MBS,

' The learned counsel forthe applicant states £hat
the applicant does not want to press this O.A as he
‘has keen given altemrnative appointment, The learned
counsel for the applicant prays that the O, A, be disposed

of as not pressed,

The 0.,A. is disposed of as not presse

- 635‘\:;—7 ,
( L.R.K Prasad ) . ( V.N.Mehrotra )
Member (A) Vice-Chairman



